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Theft of Storeg In P&T Depariment

2997. SHRI ARVIND M. PATEL:
SHRI D. P. JADEJA;

Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether ten cases of theft of
stores were noticed in the P& T
department between 1971 to 1973;

(h) if so, the facts about stores
lost as a result thereof and their
value; and

(e) what steps have been taken by
Government to further tighten the
security measures?

THE MINISTEK OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(PROF. SHER SINGH): (a) Ip the
P&T Department loss of Telegraph
Stures by theft was reported in the
period 1—4—71 to 31—3—73 ip a
number of cases which 18 much larger
than ten. The number of thefts of
Copper Wire from Telecom. align-
ments during the periog was 55309.
The number of cases of theft of stores
from Telegraph Store Depots during
the period was 212. There were no
cases of theft of value above Rs
2000'. reported from Postal Stock
Depots during the period.

(b) (i) Theft of copper Wire from
Telecom Alignments:

Year No, of caves Valwe in Re.
1971-72 31940 2,00,47,426
1972-73 . 23369 1.42,60.815

(ii) Thefr of materials from:Telegraph Store
Depors:

Year No. of cases Value in Rs,
1971-72 1§34 2,05,378
1973-73 , 1o1 14,97052
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(¢) (i) In regard to prevention of
loss of copper wire by theft from Te-
legraph aligrment, the following mea-
sures have been taken'—

(1) Replacement of Copper wire
by ACSR and Copper-weld Wire
progressively, with pfiority given
to the theft-affecteq areas,

(2) Gradual extension of Coaxial
Cable and Microwave net-works to
replace gver-head line routes,

(3) Amendment of the Telegraph
Wires (Unlawful Possession) Act
1950 to provide for deterrent pu-

nishment even in case of first offen-
ders.

(4) Co-ordination withh State Po-
lice.

() To prevent thefts from Store
Depots, active patrolling and more
vigil by Security staff has been en-
joined. Structural Security of pu-
downs have also been improved.

Production in Nationa] Instranients
Lta.

2098. SHRI ARVIND M. PATEL:
SHRI D. P. JADEJA:

W1ll the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY be pleased to
state:

(a) whether production in Natiounal
Instruments Limited declined during
the year 1872-73;

(h) if go, the reasons therefor; and

(c) the steps taken to step up pro-
duction during the coming years”

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI ZIAUR RAHMAN
ANSARI): (a) No, Sir, The produc-
tion figureg for the last five years
are indicateq below:

(Rupees in  lakks®
() 1968-69 . . . 73
() 1969-70 . . 410 41
3 1970-71 . . 6522
@ 197172 10777

(5) 1972-73 . 111 5%
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(b) Does not arise,

(c) Constant efforts are being made
io step up production. The pro-
duction in the year 1973-7T4 ‘increa-
saed to Rs. 302.20 lakhs,

. Comipletion of work assigned to Fact
Finding Committee on Newspaper
Economics

2999. SHRI ARVIND M, PATEL:
SHRI D. P. JADEJA:

Will the Minister of INFORMA-
TION AND BROADCASTING be
pleased to state:

(a) whether the Fact Finding Com-
mittee on Newspaper Economics were
to complete its work before June,
1974

(b) if not, whether the life of the
Committee will be further extended;
-and

(¢) whether while extending the
life, Government will impress upen
the Committee the desirability of
early completion of its work?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) to (c). The work of
the Fact Finding Committee on News-
paper Economics could not be com-
pleted by June 1974 because some
newspapers faileg to furnish the data
required by the Committee and also
a writ petition was filed by one of
them, before the Cailcutta High Court
challenging the validity of the con-
stitution of the Committee and con-
ferment of powers under the Com-
missions of Inquiry Act on the Com-
-mittee. The Court in its judgment
dated 22pg April 1974, however, re-
jected the main contentions of the
pefitioners but at the same time held
that certain powers under the said
Act, including the power to reguire
information, had not beep wvalidly
conferreg on the Committee, Follow-
ing the Court judgment Goverrment
has taken the necessary steps to con~
fer the necessary powers op the Com-
mittee to require information from
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6o;

the defaulting newspapers. Fresh le-
gal notices had to be issued seeking
ifrom the defaulting papers replies to
the Commmittee’s questionnaire.

Under the circumstances it became
necessary for GovVernment to extend
the life of the Committee till 31st
December, 1974 by which date the
Conmittee expects to submit ils re-
port.

High rate of Interest charged by
Banks from Small Seale Industries

3000. SHRI MADHU LIMAYE:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY be pleased to
state:

(a) whether it is g fact that small
scale industrial units and ancillary
units in the small scalg sector are
experiencing a lot of difficulties be-
cause of the high rates of interest
charged by the banks;

(b) whether the ancillary units are
being treated by the Reserve Bank
and Commercial Banks as large scale
units and charged 15 per cent -
terest; and

(c) whether the Ministry of Indus-
trial Development has taken up or
wil] take up with the Finance Minis-
try the general guestion of securing
a reduction of the rates of imterest
for small gcale units and especially
the discrisninatory rates of interest
for ancillary unitg in the small scale
sector?

THE DEPUTY MINISTER IN THE
MINIETRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI ZIAUR RAHMAN
ANSARI): (a) Small scale industrial
units enjoy a concessionary rate of
interest which is 1 per cent less than
is applicable tp other sectors of in-
dustry. Anclllary units in the small
scale sector with a capita] invest-
ment ranging between Rs. 7.5 lakhs
and Rs. 10 lakhs do not, however,
enjoy this concessionary rate of in-
terest,
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